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Heard on ¢ 8,1.,99 | Order éh\1,8.1.99
‘ ORDER
SeN.Mallick,¥C

In this Contempt Application the petitioner has prayed
for issuing a Contempt Rule against the respondents for their issuing
an erder dated 21,5.98, It is submitted by Mr,Chatterjee that ne
interim order, is howaver, passed by the Tribunal ih connection with
0A 1336 of 96, Tt has been contended that the aferesaid order was
passed by the respondents authorities en 21,5.98 duping the pendency
of the OA in vislation of ths provisions éf rule, Section 19(4) of the
R.T.Act.>we have gixa’R gone through the previsions of rule, Section
19(4d, The yhole application is- mdsconceived, There is no reasen te

issue .any Contempt Rule against the respondents. The application is
rejected,
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